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R.D.Mathur. ,, ,, Aopliccn t

(Sri B.3,Ra\/al, Aduocats for Applicant)

union of India and others, . RsspondBnta.

CDr<AHl
Iha Ron-ble nr.Dustice K. 3, Puttasuarny

u' icG-Cn ai nn an (d)

ORDER
• "—'»<• -»•'ejrecs

Applicant in p'.jryon. In this application made

under Saction 19 of tha Administrative Tribunals Act,

1985 ('ths Act') tha applicant has ciiallanged ordsr

j'Jua 14/oB/Puikija 5 dated 3-3-1983 (Annaxurs-C) transferring

him from Oelhi to Tezpur, Sri RsQ.f'lathuc submits- that

this order rf" transfer has itself basn canoolled and

he has ba@n retained at Delhi. In this vieu^ the

challenge of the applicant to tho impugned ordor

no longer survives for consideration^ I, tharsfors,

rojact this application as uithdrawn by the applicant,

ft the admissicrj stage, uithout notices to the respon

dents ,

fu
(K.S.PUTIASyANY)

JICE-CHAIRnAN.


